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M.Cr.C. N0.40669/2020 1
The High Court Of Madhya Pradesh

Indore: 23/10/2020 :-
Shri S.K. Meena, learned counsel for the applicant.
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no source of income, therefore, he" could not arrange

Rs.5,00,000/- cash within time. He prays for extension of 15
days further time.

On due consideration, in interest of justice, application is
allowed and 15 days of further time is extended from today for
depositing the amount of Rs.5,00,000/-.

Application stands disposed of finally.

C.C. as per rules.

(Ms. Vandana Kasrekar)
Judge
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